F CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH, KOLKATA
0.A. 1575 of 2015 Dated : 17.09.2019
Coram : Hon’ble IVIs Bidisha Banerjee, Judicial Member

Hon’ble Dr. N. Chatterjee, Admlmstratlve Member

1. Smt. Arati Murmu,
Wife of Late Laxmi Kanta Murmu
Aged about 59 years,
By profession housewife,
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3. The Station Director,
-AIR Doordarshan,
Akashvani Bhavan,
Eden Gardens,
Kolkata — 700 001.

Prasar Bharati,
Doordarshan Maintenance Centre,
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4. The Deputy Director Engineering, ‘ ' J
Fagupur Bardhaman, 4
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Bardhaman - 713101.
......... Respondents.
For the applicant : Mr. S.R. Das, Counsel
For the respondents : - Mr. M.S. Banerjee, Counsel

O R D ER(Oral)

Per : Bidisha Baneriee, Judicial Member

This a'(pplication has been preferred to seek the following reliefs:
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- “PRASAR BHARATI=""
(INDIA’S PUBLIC SERVICE BROADCASTER)
DIRECTORATE GENERAL:DOORDARSHAN
DOORDARSHAN BHAWAN: NEW DELHI
File No. 3/33/2015-S.1i(A)(Pt.)/333-334 Date 23.02.2016

OFFICE MEMORANDUM

Subject: - Compassionate appointment of Sh. Shyampada Murmu S/o Late Sh. Laxmi
Kanta Murmu, Ex-Security Guard, DMC Barddhaman.
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Reference to DMC Barddhaman’s letter No.5(LKM)/2015-A/MC/BDN/826 dated
23.12.2015 on the subject cited above.

2. Request of Sh. Shyampada Murmu S/o Late Sh. Laxmi Kanta Murmu, Ex-Security
Guard, DMC Barddhaman was placed before compassionate appointment Committee
(CAC) 2014 in its meeting on 13", 14" & 15" January, 2016. The CAC considered the
request of Sh. Shyampada Murmu alongwith other applicants for appointment to the
post of Gr. C(LDC/MTS) following laid down DOP&T’s guidelines as amended from time
to time and SOP devised by. Prasar Bharati.

3. The case of Sh. Shyampada Murmu was considered but was not recommended

- for appointment by CAC.
4. This issues with the approval of Competent Authority.
Sd/-
(SUBODH VERMA)

" Section Officer (S. lIA)
@LTei # 23381541
Fax #23386919"
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various attributes as unfair, or against the rules.

The applicant has not challenged the score or allotment of marks against

4. In view of above, as irrefutably the applicant is way down in the list, but his

case has not yet been closed, the O.A. is disposed of with a direction upon the

respondents to keep the matter of consideration open, so long it is permissible in

law, and issue appropriate orders in accordance with law.

5. O.A. accordlngly stands disposed of. No costs. -
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(Dr N Chatterjee)
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